2015
HIGH COURT, APPELLATE SIDE
CALCUTTA

No. 3477-A. The 10th July, 2015

From:

Shri Subhasis Dasgupta,
Registrar (Judicial Service).
High Court, Appellate Side,
Calcutta.

]To:
1. The District Judge of all the Districts,
including Andaman & Nicobar Islands,
The Chief Judge, City Civil Court, Calcutta,
The Chief Judge, City Sessions Court, Calcutta,
The Chief Judge, Presidency Small Causes Court, Calcutta,
The Secretary, Government of West Bengal, Judicial Department.

e o =

Sub: Filling up the post of Grade-II of Meghalaya Judicial Service.

Sir,

With reference to the above, I am directed to inform you that a Vacancy
Notification being No. HCM.II/109/2015/ 1819 dated 30t June, 2015 received
from the Registrar, High Court of Meghalaya at Shillong is being uploaded in
the website of this Hon’ble Court for information of all concerned fulfilling the
requisite eligible criteria as mentioned therein for the post of Grade-II of
Meghalaya Judicial Service.

In doing so, I am directed to request you to take a note of the said
vacancy notification and intimate all concerned within your Judgeship/Control
to visit the Court’s website and to forward the filled application (to be
downloaded from the official website of this High Court of Meghalaya
www.meghalayahighcourt.nic.in) of the willing eligible officers so as to reach
the Hon’ble Court by 17th July, 2015 for the purpose of onward transmission of
the same to the appropriate authority before the last date fixed.

Yours faithfully,
v

Registrar (Judicial Service)
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4. No. TA/DA shall be paid to the application for attenfling the examinatjon and personal
interview,

5. Incomrlete Application shall be 1eierted.

6. For further details, the Registry « f the High Court of M zhalaya may be pontacted churing
office hours.

/- Hon'ble the Chief Justice reserves the right to relaxd ¢ ay conditions mentioned i this
Advertisement.
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1. The Joint Registrar-cum-~ Secretary to Hon'ble the Chigf ‘ustice, High Coupt of Meo o]
Shiliung.
2. The Private Secretary to Hon'ble Mr. Justice T. N, H. Singh High Coutt of Meghcinya,
Shillony,
3. The Private Secretary to Hon'ble M'r. Justice 5. R. Sen, Higr Coiot of Meghaliya Shillong.

4. The Member-Secrctary, Meghalay: State Legal Services fo: thortty, Shillong.

Uy

The Secretary to the Government of Meghalaya, Law Depaitment, Gout, of Megl alaya.

0. The Reyistrar General. High Court of _C:&[gu ‘L{;} __‘,.___‘4_{2‘1é ga,é}'lu_:_‘?a _4}_5\_0_(1

7. The Systems Analyst, High Cowrt of Meghalaya, Shillong|fo - uploading the aduertisemer:*
the official website of the Registry.

8. The Accountant, High Court ¢f Mechalaye, Shillong.

%.  The Secretary, High Cours Bar Association, Shillong.

10. The Seceetary, Shillong Bar Association, Shillong.

11. The Secretary, Jowai Bar Association, Jowai.

12 The Secretary, Tura Bar Association, Ture.

13. The Secretary, Willlamnagar Bar £ ssoctation, Willlamnayg.: .
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14 The Secretary. Baghmara Bar Assceiation, Baghmuara.
15. The Editor, Shillong Times (English Daily Newspaper), Skil ong with a requedt to caus:
publicaion of the above mentioned Notice and bills in trinlt: ate may be submitted to this
Registr j for payment.
16. The Editor, Meghalaya Guardian (isnglish Daily Newspape: ), Shillong with a|request to eause
publicaion of the above mentioned Notice and bil's in trinlizate may be submitted Lo this
Registry for payment.
17. The Editor, Employment News, wirh a request to cause ppblication of the abope rmentioned
Notice end bills in triplicate may be submitted to this Reglsit y for payrnent.

18. Notice Doard. ! >
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